CENTRAL ADNINISTRATIVE TRIBUNAL
" principal Bench

0,4, No. 2092 of 1994
and .
M.A, Noe 2441 of 1995

New pelhi, dated the 10th Oct., 1995

HON'BLE MR, S.R. ADIGE, MEMBER (A)

HON'BLE DR. A, VEDAVALLI, MEMBER (3J)

Shri A.J.5. S8hney,

s/o shri pratap Singh Sahney,

R/o House No. 8y, Rad No.19,

Fast Punj@bi Nagh, ,

New Delhi=110025, " eee  APPLICANT

(8y Adwcates shri A.K, Behera)
* VERSUS

1 Union of India through
the Secretdry,
Ministry of Homg Affairs,
North Block, New DBlhi,

2., The Secretary,
Ministry of Personnel,
Public Griewdnces & Pensions,
North Block, New palhi,

3¢ The Secraténv,
Union Public Service Commission,
Dholpur House,
New Dalhi-110011, ees  RESPONDENTS

(By Adwecate: Shri V.S.R. Krishna)

O RDER_(O RAL)

BY HON'BLE MR, S.R. ADIGE, MEISER (A)

. Shri V.5,R. Krishna inuitéd our atten tion
to the Dept. of Personnel's letbter No. 22012/162/
94-A1S (I) deted 27.9.1995 2ddressed to him,
a8 copy of whidh is t28ken on record, which st tes
that the Respondents No.1 and 2 have no objection
to hold @ revieu sel ection mommittee to "oorwider»
the applicant's claim for promotion to the I.h.S.
on the basis of his revised seniority in
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2, 'In tems of ‘D.,P. & A.,R.'s letter

da ted 27.7,1995 we dispose of this 0.A, uith

a di;‘;exctioh to the Respondents to owmnstitute

a rgview selsction oommittes within thres

mon ths from fo=day i.es fromil0.10,1995 - %
and @ final decision on the matter should bs
taken within one month theredfter. Onsequential
benefitsy, if any Flowing from the f‘inlal

decision siould 38lss be extended 'h:) the

applicént a8s expeditiously.as possibles

3. 0.A, 2092/94 and MA-2441/95 arg

disposed @ccordingly., MNo oosts,

(DR. A. VEDAVALLI) (5.R. ADIS
Member (3) Member (A




